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INTRODUCl'ION 

I. the Chairman, Committee on Public UDdena:ldnp bavin, been autho-
riled by tbe Committee to submit the Report on tbeir behalr. present this811t 
Report OD Action Taken by Government on the recommendations contalDed in 
tbe 7Stb Report of the Committee on Public Undertatinp (Seventh Lok 
Sabha) on National Film Development Corporation Ltd.-Finucial of FiJm. 
and Theatrea. 

2. The 7Sth Report of the Committee on Public Undertakinp was pre-
aented to Lok Sabha on 29 April. 1983. Replies of Government to all the 
recommendations contained in the Report were received on 121uuary. 1984. 
The replies of Government were considered by the Action Taken Sub-Commi-
ttee of the Committee on Public Undertakinp on 9 February, 1984, The Com-
mittee allO considered ud adopted this Report at their ahtiD' beld OD 9 Febr-
uary,1984. 

3. An analysis of the action taken by Government on the recommenda-
tiODS contained in the 7Sth Report (1982-83) of the Committoo is FYeD ill 
Appeadiz RI. 

NBWDauu, 
28 FdJnlllry. 1984 
9 PhiIlgrIIIQ 1905 (SGkG) 

(Yif) 

MADRUSUDAN VAIRALB 
CIItIIrma 

Com1lllt.~ on Public Und.rtlIktw •• 



CHAPTER I 

REPORT 

The Report of tbe Committee deals witb tbe actioD takeD by GovernlDClD. 
on the recommendations contained la the Seventy.Fifth Report (SeveDth Lolt 
Sabha) ofihe Committee on Public Undertakings OD NatioDal Film. Develop-
meat Corporation Ltd.-FinIDciD, of Films and Theatres whiob wu p~d 
to Lok Sabha on 29 April. 1983. 

2. Action Taken notcs have beea received from' 0cwerameBt in respect 
of all the 14 recommendations contained in tbe Roport. nc.. u'YO bela '*'" 
aorised as follows :-

(i) RecommendiltionJ/obserVGtio1lS thllt h4.,e bten llCupted byGD""""" 

S. Nos. I, 2, 3, 4. S, 6, 7, 8. 9. 12 and 14. 

(II) JUeommendations/Observatlons which the CtIf!IItI'ttce 10 ItOt ~." 
purlUe In 'l'ieM' of Gol'trnment's repllel. 

S. No. 13. 

(ill) Recommenatitw/ObHl"'NIIioll8 I,. r~lJMtJI" wlllch jlMl "pIt- of 
G01'emment lI,e IlilllIWtlited. 

S. Nos. 10 and 11. 

3. De C .. mlftee dellire that the .................... ., __ ... 
.... Iar wldda 0DIy lDterlm repl_ bay ..... at", .~ Goy....... ....... III 
, ........ to tile Coaudttle ....... ..,. 

The Committee will now deal with tho action taken by OOwrn...... _ 
SOlDO of their recommendatioDi. 
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A.. Ob}ectfYU 

(Recommeadadoa No. l-Pan .... ph 1.6) 

4. The Committee had been informed that the micro objectives and obli-
gations of NFDC set up in 1980 had Dot been drawn up and were stated to be 
UDder consideration. The Committee had accordingly desired that the state-
ment of objectives and obligations as also the Corporate Plan of NFDC should 
be finalised early and specifically approved by the Ministry. 

5. In their reply. the Government have stated that the NFDC at the 
lIlIDapment level is examining the preparation of micro-level objectives of the 
Corporation as well as its Corporate Plan. After this is finalised the matter 
win be placed' before the Board of Directors for approval. The financial objcc-
tiYes of the Corporation would also be included in the micro-level objectives. It 
has also been stated that after tbe Board of Directors approves the micro-level 
objectives. these win be considered by the Ministry. in consultation with Minis-
try of Pinance. 

'.. 'DIe Committee· are sarprlsed to know that the micro obJeetiftS aad die 
C!:orporate Plan or the CorporatloD are belnl examined at the managemeat level. 
~en durl ... evidence before tbe Committee It was stated tbat the matter was beJaa 
euminecl. The Committee rail to understand on wbat basis the Corporatloa" 
faactlcmlal aocl bow It. performaace can be Improved without the Inandal objec-
tI ... and Corporate Plan. It appean to the Committee that the matter.. beJq 
blMlecI without any sense of urgency. They desire that tbe matter be Ji,ea 
........ te atteutloa by aU concerned aDcI obJectl,e. aDd Corporate P .... &aaUsed 
, WIth the approval or tbe Ministry cOllceraecl anI lD co_tatlon with Mlalltr1 of 
l'Iaaace wltboat an, fnrther delay. 

B. Svnq tD fUll" t,fit1lCt rtt.rdftm 

(R __ datlon No. 6-Pan 2.43) 

7. The Committee bad recommended that the survey reportedly under 
consideration of the Institute of Mass Communications for asscssing the 
audience reaction to the films produced with the help of NFDC funds might be 
~mplcted.earJy and its findings analysed to draw lessons for the future. 

r ·8. In their reply Government have stated that the Institute of Ma .. 
Communication has not conducted any survey so far on the films produ~d by 
NPDC and the Ministry are now requesting tbe Institute to undertake such a 
I~.· ". 

9. The COlDlDlttee would Witch wltb luterelt the &Ildillp of the .rvey to 
be .. lIertateD by the I.titate of M .. eo ... lllllcatiou. 
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C. Celll1lg Ilmitl/or grlmt 0/100713 lor the thlMr, c~tloll 

(B.ecollUDeadatioa No. l&-Pan 3.24 IUd 3.lS) 

10. The Committee had noted that the overall ceiliDl limit (or COlt, of 
coDitruction of theatres u laid down by NFDC was on the low aide and 
recommended that it should be reconsidered in the context of the pre&ellt day 
cost of land. construction. furniture and machiDery. The Committee fwtber 
observed :-

., ...... It is better to give adequate amouDts to smal~ DumMr ,of cntre-
preneurs to enable them to complete ttie construction rather than dole 
out small amouuts to a large number of people. who may not be 
able to take advantase of that amount OD accouDt of lack of their 
own resources. The Committee desire that keepiDI this aspect ia 
Yiew the Company should review its loan advancinl policies." 

H. In their reply. Government have stated thlt NFDC intends to place 
before the Board of Directors tbe question of increasinl the ceiliDI for lou. 
and also the question of generatinl .. morc funds for this activity for a deciIIOD. 

1l. De CoDlllllttee reel that tile eo ..... , _DId DOt .... ,tat. ..... 
... time to examlue the adequacy of die eDatIDI lou ad,..... ..lief'" 
eelUq UmlII ror loa ... for eoaatrDetioa of theatnl. They woald a .... dIat .. 
ID8Her .IY DOW be eX1Dl1aed ..... eudy aDd dedlloa taba early. Tbe eo..tdIe 
would await tbe outcome. 



CHAPTERU 

'RECoMMENDATIONS THAT HAVE BEEN ACCEPTED 

BY GOVERNMENT 

........ adoa, SerIal No.1 (Paraanph 1.6) 

The National Film Development Corporation Limited was set up in 1980 
after amaJpaaatinl tile Film Finance Corporation and the Indian Motion Pic-
tuna !xpon Corporatioa. The NFDC bas been entrusted with respoasibilitiol 
of a eli... ..&lUre eocompasin, various facets of the Indian Film Industry. 
The activities bandIed by the Corporation range from financing of films and 
..... to aport, import in distribution of films and canalisation and distribu-
dOD'oha.ltoct. However, the micro objectives and obligations of the NFDC 
haw aot ,.t been drawn up and were stated to be under consideration. As 
the MiIriItry It aoaountable for tile ofticlent fuftctinniDI of the Company and a 
clear definition of the objectives is basic to the evaluation of efficiency, the 
Committee desire that the statement of objectives and obligations as also the 
corporate plan of NFDC should be drawn up early and specifically approved 
by the-Ministry. As regards the financial objectives, the Ministry of Finance 
should alao be consulted. The Committee hope that Ministry would take 
action accordinsly. 

RepI, of the GOfemment 

The National Film Development Corporation at the Management level is 
euminina the P!!'1..aration of micro-level objectives of the corporation as weD 
as ita Corporate Plan. After this is finalised the matter will be placed before 
the Board of DirectOR for approval. The financial objectives of the Corpora-
tion would also be included in the micro-level objectives. After the Board of 
Directors approves the micro-level objectives, this will be considered by the 
Ministry, in coDlultation with the Ministry oC Finance. 

[Ministry of Information BIld Broadcaatin,. O. M. No. 207/6/83-F (PSU) 
Dated 12.1.1984) 
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c-.. oI ... C_ ..... 

PIIase ,. Paa 6 ofCbaptor I of tho Report 

RIccP ........ n, SerIal No.2 (Paraa ...... 2.39) 
f' 

DuriDa tho 22 years since the inception of the scheme for financina of 
mma. the NPDC (previoUlJy Film Finance Corporation) had fiaanooci 107 filma, 
which were in lllaDguaps. Out of those. S6 films were in Hindi. IS in Ben-
gall, 13 in Marathi and 6 in Kannada. So far only 2 films in Malayalam and 3 
fUm. in Tamil had been financed by NFDC. In the context of a very Jar. 
Dumber of film. being produced and exhibited in ihe country every year, the 
Committee wODder what impact the very small Dumber of films financed by 
NFDC could have made on the cinema goers in pneral and the film industry 
in puticular. The Committee cannot but agree with the Secretary. I "B that 
WheD GovemlllOllt enton lOIDe buaiDCIIIS or induatry it should be with a view to 
make an effective impact and not merely for the sake or simple prelODCO. They 
accordingly recommcnd tbat NFDC should progrcssively undertake financina 
of a Jugo Dumber of Alms which have aome social relevaDOe. 

RepI, of the Go,eru_at 

The Government agrees that the 1ilms produced by the NFDC should be 
effective. This can be achieved not DCCeSIBrilly by produdDI more films. It 
is generally agreed that socially relevant quality films financed by the Corpora-
tion have given a new direction to cinema, particularly ImaU badset filml in 
terms or quality and Dot nocessarily quantity. 'It is our view tbat some film 
made by NFDC have exened an inftuence on films being made outaide aDd haft 
had a multiplier effect. Such 81ms arc trend setters in tho film iDdustry. 
NFDC's support us helped to Jauuch a number or new Directors and w.ts .. 
well as technicians who have found a place in the film industry. However, it 
is NFDC's endeavour to produce moro film. which will in tum will depend 
upon tho availability of funds for this activity. At the momont ,apart from the 
funds allocated under 'Plan' and loans from other 80UICeI luch u MPEAA. etc. 
the Corporation is .&So expedOd '0 aeaerate resource. from it. revenue eamiDI 
activities of forcisn film distribution., for film financiDI a11O. 

2. ODe of tho diflcultics faced by National Film De'feJopmcat Corpora-
tion is that the film financed by the Corporation do not get exhibition outlets 
and are not generally a commercial sucx:ess with the result that the Joans and 
interest thereon are Dot repaid iD aU eaBel al¥enely affectiaS the capability to 
finance more filma. ' Efforts aro, however. continuing to aUocatc more t'und. 
towards tbis activity clepeadiug lIpon availability of funds. 

lltfiDiaa)r of WormatiOil ad BroadcatiDJ, O. M. No. 207/~/U .. p (PSU) 
~ l2:-L1984] 



f ReeommelHlatloD, Serial No.3 (Pulan" 2 • .cG) 

It was argued that the total funds available·with the Corporatio.:were 
very limited. As a result the Corporation was able to hclpfinance a few filma 
and a few tbeatres. The Committee are oftbe view that having regard to the 
role of NFDCfn the matter of promoting good cinema, financial constraints 
should not be allowed to act as a limiting factor in the realisation of its m. , 
objectives. The Committee desire that availability of finance for more films and 
thea tress should be appropriately enlarged and the NFDC should function in a 
manner that on tbe whole sufficient surpluses are generated to make the Corpo-
ration a self-financing venture eventually. 

Reply of the Go.e1'llllleDt 

Though the finance available for disbureement for production of films and 
construction for theatres is very limited, the NFDC has progressively .Uotted 
more funds to this activity. 

For the film finanCing including 100% production.the allotment offunda 
made by the NFDC during the last 3 years are.s foUows: 

1980-81 
1981-82 
1982-83 

Rs.23.84Iakbs 
R.s. SS.4S lakhs 
RI. 71.0S laths 

Similarly the funds allotted as loans for construction or theatres h.s Il1o 
increased progreuively during the last three years. The loans disbursed in 
1980-81. 1981·82 and 1982·83 respectively is R.s. 9.9 lakhs, Rs. SO.2llakhs and 
Rs.80.3lakhs. The loans sanctioned during this same period were 1980-81 RI. 
22.38 lakhs. 1981-82 Rs. 106.31 lakhs and 1982-83 RI. 206.591atbs. 

Though it may be difficult for the Corporation to generate sumcient sur-
plus to take care of.film financing Ind Theatre Construction Schemes entirely 
On its own, in the near future, the Corporation has been asked to make eB'orta 
to generate 81 much revenue as possible by conccnttating on th'e Pro1lt Centrea 
while keeping the Cost Centres under control. 

[Ministry of Information and Broadcuting, O. M. No. 207/6/83-F (PSU) 
Dated 12.1.1984] 

RlCOIDIIleIIdatloa SerIal No.4 < ........... 2.41) 

The Committee gathered the imprellion that while IOJectiQ. fiJma 101 
financing, NFDC mainly relied on the scripts submitted by the interested film 
makcn. l& did not aenorally tell the producer. about the spccjfic topics on 
whjdl the Corporation would Jjko the fiImI to be produced. Ala I'111III of _ .. 



policy 110 worthwbDe effOrts appears to ha~· beeII made to promote 1ntt14l1. 
J)rOCiaction or pictures on Indian epics, lives or saints, acientists and sreatmen, 
rreedom movement and working of democracy and democratic institution, in 
the country. The Committee reel that the film producers who have an eye on 
the box ofBce will not readily venture in any of the above fields and it will 
ultimately depend on NPOC's initiative to sponsor films on these subjects. With 
this end in view the Committee desire that suitable subjeets and themes may be 
rormed out by the Corporation and in case or inadequate responle rrom the 
film makers production of films on these subjects may be taken up under the 
100% financing scheme or the Corporation. 

ItepIJ of the Goftl'lUllellt 

Recently NFDC has produced a film on "Adi Sankaracharya.' NFDC 
encourages production of good films by providing financial assistance. NFDC's 
own productionl are on a very limited scale. NFDC is essentially pared to 
provide financial usiltaDce. 

2. It may not always be realible to dictate either the theme or the treat-
ment of a film or any ,ubject to a good film maker. However, the suggestion 
or the committee has been noted and will be kept in view while CODsiderin, now 
projects. -

3. AI far as the Ministry of'lnformation and Broadcasting is conceraed, 
documentary films on such themes are being made by the film Division. 

[Ministry oflnrormation and Broadcasting, O. M. No. 207/6/83-P (PSU) 
Dated 12.1.1984J 

__ datiOll, SerIal No. 5 (Panara,h 2.42) 

The Committee wish to express their feelings of happiness at the tremen-
dous IUccelS achieved by the film "Gandhi' which was co-produced by the 

~ NPDC~ The Committee have been informed that tbe film "Gandhi' was doin, 
extremely wen and NFDC hoped to get back not only its investment of over 
R.s. 6 crores but at least an equal amount also by way or proftts. The Commi-
ttee commend financing of such projects, whicb serve a great national cause. 
The Committee hope that more of such socially mtaningful 81ms will be sponso-
red and financed by NFDC in future. The Committee also desire tbat in view 
of the national importance of the film "Gandhi' particularly for the youn8Cl' 
pneration, arrangements may be made to exbibit the film dubbed in regional 
languages in every part or country 10 that tbe largest possible audience sets an 

. opportllllity to see aad appreciate the film and its theme. 
• I " 
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Reply of'" GM...- " 

The Corporation is making all cft'ona to see that the film -Gandhi' reacJIes 
as many people as possible in the country. With this end in view, tile Corpora-
tion has acquired 16 mm rights for the film which would be effective from 
November 29, 1984. Once these rights are obtained by the Corporation, arranF-
ments would be made with the Field Publicity Units at the Centre and in the 
States to take the film to the rural areas and also to areas where the film may 
not have reached through the normal theatrical circuit. The film has already 
been dubbed in Hindi. The possibility of dubbing or sub-titlins the film in 
other regional languages would also be examined at the appropriate time. 

[Ministry of Information and Broadclltidl; O. M. No. 207/6/83-F (PSU) 
Dated 12.1.1984] 

(RecolDllleDClatloD, Serial No.6 (Paraaraph 1.43) 

Out on 07 films completed with the help of NFDC 97 films had been 
released for public exhibition. The Managing Director. N. F. D. C. bas clai-
med that audience reaction ranged from excellent to average depending upon 
the quality of each film. It bas also been claimed the films produced by NFDC 
have succeeded in baving a definite impact. In the absence of any scieDtiic 
survey baving been made about the audience reaction it is dimcult to make any 
worthwhile assessment of the impact of these films. The Committee would 
like that a survey now reportedly being conducted by the Indian Institute of 
Mass Communication may be completed early and its findings analySed to draw 
lessons for the future. . 

Reply or the G01'8I'IUIleat 

The Indian Institute of Mass Communication has not conducted any survey 
10 far on the fillDs produced by NFDC. The ~inistry of Information and 
Broadcasting are requesting the Indian Institute of Mass Communications to 
undertake such a survey so that findings could be utilised by NFDC in ,oiding 
future decisions regarding film productions as suggested by the Committee. 

Ministry of Information and BroadcutiDg. O. M. No. 207/6/83-P (PSU) 
Deteel. 12.1.1984] 

c ....... or tile eo..lttee 

(please Stt Para 9 of Chapter I of the Repprt) 

IleeommeDdadoD, SerIal No. 7 (Pan ....... 1.44) 

·Incidcntally the Committee would like to point out.that sin~ 81m .wards 
are given by professional bodies of experts, the winniDg of sUch .Warda It)' • 



.. rae Damber of NFDC fiDanced pictures should Dot create • &eIIIe of co .... 
placeDey. Ultimately the impact these films malee on the common cinema aoen 
ud the catralytic effect they produce on the promotion of good cinema wiD 
bave to be the measure of their success. 

Reply of the GOftI'IUDeat 

The objective of NFDC is to produce quality films and to improve the 
cinema as a whole. However. the winning of awards is not an objective 
in itself. The Corporation and tbe Ministry accepts the view that the measure 
of the success of NFOC fin8nced films is ultimately to be jddged by its impact 
OD chansing audience tastes for better cinema. 

[Ministry of Information and Broadcastinl. O. M. No. 2(f1/6/83-P (psu) 
Dated 12.t.1984] 

. NFDC has since inception sanctioned loans amountlD, to RI. 446.1' 
laths out of which Rs. ~91 60 lakhs had actually been disbursed to producers u 
OD 31st Ianuary, 1983. The loan amount outstanding was RI. 115.69 lath. 
whfle the amount written off as bad debts was as hiRh as RI. 125.37 lakhs. or 
the outstanding 108ns Rs. 80."6 lnkhs were stated to be In arrean. Thus oat or 
the total amount of' Rs. 391 60 lakhs disbursed as loans the Company hu 10 
tar recovered only.a sum of'Rs. 150.54 lakhs. which represents 38 per cent ('ftbe 
totat. The Committee f'eel concemed about it. The Committee have ben 
Informed that at the instance of'the Ministrv, NFOC bad recently reviewed Ita 
film financing activity. As a result of this review fresh pidelines have beea 
laid down. These I"ter-alla provide that in f'uture every project should be 
accompanied by a marketing and income profile and in case a project which 
otherwise was of outstanding quality WIIS estimated to make a lOll, a COIIICioua 
decision to take up such a project will have to be taken. The Commttt. can 
only emphasize that with the limited resources available for Itl multlftniOUI 
activities tbe Corporation should manage its atrairs In a business like _. 
Due care should be taken to ensure that huge amounts are Dot locbcIttp ill 
arrears. which eventually ma)' have to be written off as bad debts. 

Reply of the GoM..-t 

Ministry bu impressed on NFDC to make special efforts to ncovet oat-
.tudio, loaol and interest etc:. 

. rMiniltry of Infonpll.io~ ~ 'roadca.tfn. 10M. No. 207/6/ 83-' (PStJ) 
Dace4 12.1.1984] 
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lleeollllllellClatioD. Serial No. , (Para .... ,. 2.«;> .. 
The Committee. however. feel that the ceiling limits far Iraat oI!o8111 

UDder vlriOUS categories of films need to be reviewed on a cOlltiIluiDi :baais 
keepins in view the ever rising cost of production. 

Reply of the Goyemmat 

At present. film loans are being given on 25% margin only. This means 
~t tho Producer js espected to bring only 25% of the total production cost on 
laia own. which he normally does by way of credit faallties and the Corporation 
1i'¥C' 75% of the cost as loan. This is a concession. as normally Financial 
Institutions insist on 50% margin. which is tbe margin NFDC accepts for 

, .... Io.ns. Henoe. NFDC's ceiling on loans bas to be seen alongwith other 
facilities given by them by way of reduced margin. Another point to be kept in 
mind In connection with increasing the ceiling limits is tbat NFDC basically 

~ tries to 1WUi~ low budget films. Weigbtage also needs to be given to the fact 
that the ~ costs are elastic and there is considerable scope for economy 
,4epending on treatment and theme and it is quite possible for good films with 
IOCil1 relevance to be made within tbe existing limits even though film 
prodUCCl'I may always want bigger budgets. 

The Corporation win, however, continue to review its policy on a con-
1iDuiD3 basis keeping in ... iew tbe ever rising cost of production. 

[Ministry of Information and Broadcastil18 ; O.M. No. 207/6/ 83-F (PSU) 
. Dated. 12.1.1914] 

It_e_doD •. Serial No. 12 (parlllraph 3.27) 

The Working Group on National Film policy, which made a broad study 
10 ... ..,.. tile· ~uirements of theatre capacitY in the country had urled Govern-
..... to attain I target of providing 10 seats per 1000 of the populatioJ;l.to be 
..,biMId withill a period of 5 years. Thoy wanted an addition of abo.qt 1350 
~. every year. The Committee were informed that in tbe tast meetin, ()f the' 
.~1tIP ~iD~t~s of Information it had been agreed tbat construction 0($,000 
cinema houaes oyer. A; period of five years sbould be aiIQed at. ElI~n this would 
appear to be too ambitious a target. More realistic tarsets may be laid down 
aDd SiDcere efForts be made to reach the target by involving State Goveramenh, 
State Film Development Corporations and the Nationalised Banks. NFDC may 

" boJ~JQuaht.in ,as.a coordinating body. 

Reply 01 the Gotemment 

The queStion or 'la;in, down a realistic target for tbeetre construction baa 
boon discuaaed at the coaferences of State Ministers for InformatJoo concemed 
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by tile Ministry of I &. B. R((cntJy cn rc(tipt of tllis f('c(Jur.(rcaticlI, a leiter 
has been addressed to the State Go\Crnrrrnls to \\'01 k ('vt a pos~ibJe tarpet for 
their States. It may be mcntioned here that constlllct;on of dntlra theatres 
should primarily be the responsibility of the State GOlernIr.Cnts. NFDC parti-
cipates in joint ventures with the State Film Financinl Corporations and 
Commercial Banks in its efforts to achieve the targates. The nationalised bank. 
arc to be encouraged to give loans by declaring theatre construction activity as 
an industry. The Ministry of Finance had earlier not accepted the Ministry's 
proposal for declaring film as an industry for purposes of .making it easier to 
obtain institutional finance. The Ministry of I & B intends takiD. up this 
matter once again with the Ministry of Finance. 

[Ministry of Information and Broadcasting; O.M. No. 207/6/83-F (PSU) 
Dated 12.1.1984]. 

ReeommendatloD. Serial No. 14 (Parqrap' 3.») 

Apart from the sbortage of funds wbich has reporkdly hindered 1be !toW'tb 
of cinema theatre5, tbeCinrmatograph Rules of State GovnlilMlils; which) 
govern the construction of cinema houses are stated to be cuJrtbtrsollH:' ana) 
restict and make cinema constrllction extremelydifiicult. In order to o"""to ... 
the problem, the Ministry of Information and Broadcastill8 should attempt;folW 
mulMion of a model law Rules and the State Government may be persuade4Uo· 
adopt them. The Committee would await tbe action takca inthi. di ... dOll. 

Reply of tbe Go.ernmeot 

This is a subject which primarily concerns the State Government. On the 
basis of a rerOlt of the "'Olkinp Group on National Film Policy the State 
Governments ha,e beeD reGlIcsted to n:cdify tIe theatre construetjot! and 
licensing ruJes, A cope of latter addre~sed by Ministry of I &: Bto Stete·· 
Govemment is enclosed Appendix II. We have already circulated 6UHcltioDI 
for modifying the rules in order to encourage construction of low cOIt'theauu. 

[Ministry of Information and Broadcasting. O. M. No. 207/6/83-F (PSU) 
Dated 12.1.1984) 



CHAPTER m 

REc:OMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLIES 

Rec:ollll8eadatloD (Serial No. 13) (Para ... a'" 3.28) 

For overcomiD8 the shortage of cinema theat rn the COUDtry. NFDC 
II reported to have approud a low C06t theattt cuiBD, lIbicb caD be utilised 
by the prolpective entrepreneurs. With the aro\\inS use of video televilion 
tbeae hu been a revolution in tbe matter oJ' dCliigDiDI cinema houses in the 
Wilt. The Committee feel that NFDC should make an in·depth atudy of tho "au &atin8 place in the Western countries in the respect with a view to 
modifJ their planl for the development of cinema housel. The Committee 
-villao that Imall hall with a seating capacity of 200-300 persons and fitted 
with a video recorder could be a viable alternative for a full 1ledsed cinema 
theatre at leut ill rural and atmi-urban are... The Committee would like tbiI 
to be eumiDed.' 

JlepIJ 01 tile GOJlnuaeat 

Thoup the Video TecbDology and the resultant Video Piracy have 
dec&ed theatrical exploitation of films at present, it is felt that thil will be 
puaiDa phale. Exploitation of a film on VideoICa5&ette/Diac. etc. it aD 
additioaal lOurce of income for the producer and things will settle down 01KlO 
the Copyright Act and other legal mcuures to combat Video Piracy are broupt 
into effect. The Produeer will then get his legal duel for his product 8Dd 
allow Video uploitatioD after a certain hold-back period. 

Thou'" Video Tec:hnololY hal developed, the concept of Video theatreI 
baa not taken root anywhere in the world so far. Normally, the utiliaation of 
tho VCR with a Wide Screen Projector is CODLD(d to tbe Motels, ,,,me Public 
Placea and Restaurants which have now started Video Ears. Here the Video 
Ibow II part of the entire pactaae offered by the Proprietor and no apedaJ 
enlrUcll tic:b& it cIwpd for &be screenina of the filma U Iuch. 

12 
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III ladia, it It ditllcult to cODdude immediately that the Scheme of Video 
Theatrel caD be euily impJemcDted in thc rural aDd semi-ulban arees 0' our 
COUDtry. Productioa ud availability of necellary equipmentl IDd 10111tie'1 
may produce WlI1'IIlountable problema. Humidity ud dUlt are other facton 
wbich will POlO aerioul problem for proper up-keep and maiDtenaDce of the 
VCR., whicb are delicate ud ICDlitive. Ualeu we tbiDk of drutic chanae in 
the .Iructure ud desip of the eDcloaUfe. where the ICreeniD.. will be arraaaed. 
the only comparable factorl for pouibte ecoDomy will be the Machinery ud 
Screen to be utililCd (or projectioD. The resultut ecoDomy may not be worth· 
wbile after t&kiDI iDto aCCouDt tbe varioUI otber difilcultiel enumerated above. 
The MiDiltry of 14l B are however, providinl CDcourascmeDt to private enter-
preDeur wbo with to lOt up Video Thoatrea. 

(Ministry of IDformation udBroadcutiDI; O. M. No. 207J6/83-F (PSV) 
Dated 12. 1. 1984) 



RECOMMBNDA TlO'NS INRESPECr OP WmCK kJ!Pt.l!S' 
OF GOVERNMENT HAVE NOT 'BUN' :A,CCI!I'tl!Jj" 

.B!!{ ,THE CONMII1'i!iBJ.: 

NIL 
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CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL 
REPLIES OF GOVERNMENT ARE STILL AWAITED 

ReeoaDDIIIdatioa Serta) No. 10 (Paragraplll 3.24 " 3.25) 

CoDsideriDg tbe extreme shortase of cinema theatres and the need for 
more exhibition outlets NFDC started a scheme for financing theatre construc-
tion by Jiviugloans. Under the scheme NFDC advances low interest loans to 
entrepreneur for constructioo of theatres in rural, !lemi-urban and Urban areas 
subject to an overall ceiling on the cost of construction. Loans are Jimited 
to Rs. 1 lakh for a tbeatre in rural areas, Rs. 3 lakbs for semi-urban areas and 
Rs. 7.50 lakbs for urban areas. Even though the J08ns advanced by NFDC 
represent only 50% of the tota I cost of construction, tbe rest of wbicb bas to 
be provided for by the entrepreneur himself. the overall ceiling limits laid down 
are admittedly on the low side and need to be reconsidered in the context of 
the present cost of land, construction, furniture and machinery. 

The plea put forward for keeping the ceiling limit!! at low level was tbat 
tbe company was required to manage with tbe available resources and was 
trying to distribute loans within tbe ceiling limits to as many people as possi-
ble. This does not appear to be logical because such half hearted efforts lead 
nowhere. It is better to give adequate amounts to a smaller number of 
entrepreneurs to enable them to complete the construction ratber than dole 
out small amounts to a lar,e number of people, who may not be able to take 
advantage of that amount on account of lack of their own resources. The 
Committee desire that keeping this aspect in view, the Company should review 
its loan advancing policy. 

Reply 01 the Goftrnmeat 

Cinema exhibition is a subject within the jurisdiction of State Government. 
TIlo qMltion of constractina more theatres in the country is required to be 
tackled by the Government of India and by the State Governments. The NFDC 
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ha. ftDllIlce4 theatre construction out of a loan of Rs. ~ crorel obtained from tbe 
MPEAA's blocked funds. The question of raising the ceiling limit of the 
loans and allo increasing the number of loans williarply depend on the funds 
wbicb can be made available to this activity. NFDC intends to place before 
the Board of Directors the question of increasing the ceiliq ·for loans and also 
the question of generating more funds for this activity for a decision. 

[Ministry of Information and Broadcasting: O.M.No. 9. 207/6/83-' (PSU) 
Dated 12.1.19841 

Commeats of the Committee 
PIeue., Para 12 of Chapter I ortbe Report. 

RlC8IUIeIIIIatioa Semi No. 11 (P.......... 3.%6) 

The Committee were informed that NFDC had sanctioned only 58 
applications for theatre construction and only 13 theatres bad beea completed 
10 far. Considering the extreme shortage of theatres, Ooftl'llmeat should lei 
• target for the NFDC and make available necessary llnance to enable it to 
reach the target in a phased manner. If a dent hal to be made in the problem of 
sbortage of theatres, the NFDC will have to be encourapel to meet the chaUenp 
In a pragmatic manner. 

Reply of tile GoYenaeat 
Since Cinema is a subject within the jurildiction of State OOWl1UDerlt tbe 

question of constructing more theatra in the country is required to be tac'kled 
jointly witb tbe State Ooverumenb. NFDC hal financed tbeatre construction 
out of a loan of R~. 3 crores obtained from the MPEAA blocked funds. The 
question of raising the number of loans sanctioned win now largely depend upon 
the availability of funds. Taking into account competing demanclsthe NFDC· 
win place tbis iSlue before Board of DirectOR for considering the increase of 
loan limits and funds available ·for this activity. The Corporation Is willing to 
accept the role of a co·ordinator to acbieve maximum results. It caD act as a 
resource pool for product., model low cost·tbeatre desipI, milai·tbeatrel and 
outdoor theatres. It is hoped that State Governments would utililO this 
facility. 

[Miniltry of Information and Broadeutinl: O.M. No. 207/6/83.P (PSU) 
Dated. 12.1.1984.) 

NswDBLRI : 
III Feb"",,,,, 1984 
9 PIrtIlgIIIItI, 1905 (Salca) 

MADHUSUDAN VAIIlALE, 
Cllttlfmtm, 

Colfflftltte~ 011 Pttblk U.IIIIdn,I. 



APPEN,DIX I 

MINUTES OF THE 46TH SITTING OF CQMMITTBB.oN PUBLIC 
UNDERTAKINGS (1983-84) HELD ON 9 F.EBRUARY, I ~ 84' ' 

The Committee sat from 15.00 to 15.30 hu. 

PRBSENT 

1. Shri \fadhusudan Vairale- Chairman 

Mf'MBF'RS 

2. Shri Harish Kumar Gangwar 
3. SlIri Krishna Chandra Halder 
4. Sbri Nihal Singh Jain 
S. Sbri Lakshman MaJJick 
6. Sbri N. Kudautbai RamaJingam 
7. Shri B. D. Sinsh 
8. Shri Hari Shankar Bhabbra 
9. Shri Mahendra Mohan Mishra 

10. ~hri Narendra Singb 
11. Shr; Manubhai Patel 
12. Shr; M. S. Ramachandran 
13. Shri Syed Sibtey Razi 

81!CIU!T A RI A T 

1. Sbri M. K. Mathur-Chltf FiMncial Committee OJ1ktr 
2. Sbri S. C. Gupta-Senior FiMllcial Commlttte Offirer 
3. Shri G. S. BbasiD-Senlor Financial Commltle~ Officer 

The Committee cODlidered tbe following ActioD Taken Reports, as appro-
ved by the Action Taken Sub-Committee and adopted tbe lame : 
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• • • • ,. 
• • • • • 

(iii) Action Taken lleport on 75th Ilcport of CPU (1982-83) on National 
Film Development Corporation-FiDlncin. of Films and Theatres. ' 

• • • • • 
The COQlmittee authorised the Chairman to finalise the lleports on the 

balis of factual verification by the Ministriea/UndertakiDp concerned and pre-
SCDt the lime to ParliameDt. 

The Committee then adjourned •. 



APPENDIXD 

(Vide Reply to recommendation at S.No. 14) 

Copy of Minlltry of 1" S's utter No. 207/6183-F (PSU) DQ/~d 12.9.83 
Address~d to all State GOl'em"""ts! Ulfioll T,"'torks , 

You are aware th~t number of theatres temporary as well as permaaeDt 
in India at present is very low. According to the UNESCO norms, India 
needs 30,000 more cinema theatres. The working group on National Fibn 
Policy which submitted ita report in May. 1980 recommended an addition 
of 1.350 theatres every year. The conference of State Ministers of Information 
held in July 1983 at New pelhi also discussed the need' to have more theatres 
in the country. This conference recommended construction of 5,000 ciaoma 
houses over a period of five years. 

Theatre construction etc. is a subject assigned to the State Oovernmoats. 
The National Film Development Corporatlop which has been set up by the 
Central Government for encouraging quality cinema haa a scheme for IfaDI of 
19ans for theatre construction. However, it can only function as a catalyst fa 
increaain8 the promotion of theatre construction activity in the couatry. To 
date the National Film Development Corporation has advanced more than 
Rs. 3 crores as loans to private entrepreneurs for construction of theatres 
(upto Jan '83). The Corporation has also expressed willin8ness to eater into 
joiat~ventures with State Governments and State Film Development Corporation 
on a SO": 50 baais, the upper limit of loan being Rs. 7.S lakhs for Urban 
areas, RI. 3lakhs:for Semi-urban·areas and Rs. I lath for RuraCareu. 

Thf' Committee on Public Undertaking which bad recently JODe into~: the ' 
question offinanciog Ihe coaatruction of theatres in ils 75th Report b .. feCOm-

. mended that more realistic taraet reprdiDg tbe tbeatres to be coDltructed per 
annum should be laid down. The Committee hal recommended concerted eJl'orts 
on the part of the Slale Goveramonts, State Film Development Corporatioll5, 
the r-lltionalis:d b.lnks and NFOC to achieve the realistic target 10 laid down. 

l' 
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Since the resources available with NFDC are very limited, we can hope 
to make progress only if the State Governments and the State Film Develop-
ment Corporations extend all out support to the private entrepreneurs. It is, 
therefore, requested that you may kindly sUSlest a feasible target you may 
like to prescribe in respect of your state and sugsest meaDS by which tbis 
target could be achieved. Efforts may be made to construct tbeatres particu-
larly in rurallbackward areas and semi-urban areas. To reduce costs, mini-
theatres, open air theatres, video projection theatres etc. may be considered. 

It is requested that your views may be communicated to the undersigned 
not later than Stla 001*,. 1.98a. 

Sd/· 
(Urmila Gupta) 

DePlity Secretary to the Govt. of India 



APPENDIX-m 

(Yide Para 3 of the IntroductioD) 

Arralysis of the actio" tum by Go",.",.", on RecomnvlltlatitNu Coldtlilletl 
in the 7J,h Report of the Committee on Public Untkrtaklng, (SeMllh 

1.ok SabIul) on National Film Derelopment Corporation Lttl.-
Fltumclng of FIlm, tmd TMatre • 

• 
I Total number of recommendation. 

II Recommendations that have been accepted by the 
Government (Yide recommendation, at S. NOI. 
1,2, 3, 4, S, 7, 8,9, 12 and 14) 

Percentaae to total 

III Recommendations which the Committee do not 
desire to puraue in view of Government', reply 
(Yide recommendation al S. No. 13) 

Percentase to total 
IV Recommendation. in reapect of which replies 

of OovcrnmeDt have not been acceptod by 
the Committee. 

Percentaae to total 

V Recommendation in respect of which final 
replies of Government are still awaitocl. 
(Yide rocommendatioDla' S. Not. 10 and II) 

Ptroentap CO total 

21 

14 

11 

78.57 

I 

7. 14 

Nil 

Nil 

2 

14.2f 
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